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ER DATEDO6-O8-2OO2 	Heard Mr.Padhi,Advocte 

for the Applicant and Mr.Ose,f Or Respondents. 
Applicant claims to be a physicall y 

Handicapped person,has filed this Original 

AppliCatiofl,U/S.19 of the A.T,Act,1985 raising 

grieances against his transfer from Industrial 

Estate Sub post Office to Gurandi Sub post Office. 
1 

Transfer i an incident of service, and, therefore, 11 

the grievance pertaining to transëer can only 

oe redressed by the authorities/Respondents 

and in che said premises, this CA is disposed 

of giving liberty to the Applicant to represent 

his grievaflCeS to the RespOndents/AUthorities 

within a period of ten days hence. In the event 

of such representation is made oy the AppliCa 

withifl teh days,the Respond ents/Autho riti es 

shall do well in giving due consideration to 

I -the grievances of the Applicant and pass 

necessary orders by the end of August, 2002. 

in the peculiar circumstances of the case,the 

Respondents should not insist the applicant 

to oe relieved from the present place of 

posting(Industrial Estae suo post Office, 

Berhampur) till disposal of his representation 

and as a consequence.the app.icaflt should oe 

allowed to continue at the place from which 

he has been transferred. NO costs. 
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-&- 	 8-2022.; Later. 

Send cie5 of this Order to all  

parties and free cies Of this order be 

c1_ given to learned counsel for both sides
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-z---- -L &' 	 Member (Jud Ici al) 
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